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if any, within a period of thirty days from the date of the receipt of such notice to

the Tribunal with copy of such representations shall simultaneously be served to

the Applicant Company, failing which, it shall be presumed that the Official

Liquidator has no representations to make on the proposal.

18. Applicant Company to file affidavit of service in the Registry proving dispatch of

notices upon Shareholders, Creditors, Notices to Regulatory Authorities as stated

in clause 15 and 16 above and publication of notice in newspapers.

V. Nallasenapathy, Member (T) B.S.V. Prakash , $ember (J)
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